H TEM NO. 48 COURT NO. 14 SECTION 111

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).5324/2011

(From the judgnment and order dated 21/01/2010 in CMAP

2/ 2007 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

STATE OF U.P. & ORS. Petitioner(s)
VERSUS

MS. R N PRODUCT Respondent ( s)

(Wth appln(s) for c/delay in filing SLP, exenption fromfiling
OT.,c/delay in refiling SLP)

Date: 06/05/2011 This Petition was called on for hearing today.

CORAM : HON BLE DR. JUSTI CE MUKUNDAKAM SHARNVA
HON BLE MR JUSTICE ANIL R DAVE

Ardhendumaul i Kumar Prasad, Adv.
Shail Kr. Dwi vedi, AAG

Manoj Dwivedi, Adv.

Gunnam Venkat eswar a Rao, Adv.

For Petitioner(s)

For Respondent (s) Jyoti Saxena, Adv.

M P. Shor awal a, Adv.

=% S55%

UPON hearing counsel the Court made the follow ng
ORDER

In ternms of the prayer nmade in the letter circul ated by
the respondent, four weeks’ tinme is granted to file counter
af fidavit.

Rej oi nder affidavit, if any, could be filed within four
weeks thereafter.

( NAVEEN KUMVAR) (RENU DI WAN)
COURT MASTER COURT MASTER

No.



